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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIP,

Origina"! Application No, 1471 of 1997
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ORDER

^—S.P.Biswas. Member fAl -

■

^e.ore us "is aggrieved by Annexure

A-13 order by which the respondents^ Railways have

intimated him that the benefits of service rendered by
him in Military Department as well as in Light Railways

cannot be given for the purpose of refixation of pension.

4

purpose of appreciating the points urged

in this application we may briefly state the background

laouo. The applicant joinedQ the then Eastern Bengal

Pailway^CEBR for short) on 1 .8.1939 as Store Apprentice.
When the Ilnd World War broke out, the EBR was mobilized

uc.cMce Departments Requirements Schemie (D.D.R.s.

for short) and the applicant was given a Short Time
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Emergency Commission. When the Govt.. of India isk^a
notification, dated 18.5.1342 for volunteers for -war
services, the appiicant volunteered and Was posted as
upper Division Clerk (U.D.C. for short) in the office of

the Controller of Military Accounts, North-Western Army
Commandar, Rawalpindi w.e.f. 18.5.1342 after he had been
relieved from E8R. After the country became independent
on 15.08.1347, the services of the applicant was

transferred to the Govt. of India under the Controller
ui Dsi^n^c^ ,-iouOuMus vEastern Command), Meerut, UP, On

coming to know that there are some vacancies of store

Keeper in Shahdara-Saharanpur Light Railways (S.S.L.R.

for short) a privately run tributary of Northern Railway,
the applicant applied for the post of store Keeper

through proper channel in 1354. He was accordingly
selected. The applicant joined SSLR on 23.8.1354 at

Delhi. When the SSLR was closed in December 1370, the

applicant was retained in Arah-Sarasaram Light Railway in

one Eastern Sector which was also under the private

management. The Govt. of India, Ministry of Railways,

issued a Confidential letter in January, 1371 for

appointment of staff belongfng to SSLR and other such

o .yht RaiIways like Howrah-Amta Light Railway^ &

Howrah-Sheakhala Light Railway^ etc. Persuant to

aforesaid com.munication of Railways in January, 1371 , the

applicant was appointed as Ward Keeper in 1372. After

serving the Northern Railway as Asstt. Store Keeps
! I f r OiTi

VI I

20.3. 1974 to 31 8 1977 .oi.o. i cj/ ,, ui ic applicant retired

31.8.1377. He thus, worked under the Indian Railways for
a pwi iwu wi I ivc years and a few days from 7.8.1372 to

31.8.1377.
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3, awM.leant sseks issuance of directi
oOrespondents to count h--

°^' ^''ces under E8R, Short T----
ycncy Commission (North-West '

w  u. ".n,,, and the period<=M="iu uy nirn in SSLR and grant ^
.  , . . """ ̂ -'"sionary benefits by-aKing into account the perio.-^s - •

Organisationsricuivned aforesaid before
ju.Ming Indian Railways.
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. . , , i or, i s t,he , sga 1 i ty
appl icant's claim -f-- his previous servioe.",v,, .he Ar.y and privately owned SSLR as spent on duty

ty I ^1 1 XI id I an Railways for th" 'n,,
'ui purpose of

«nd other benefits from General Manager, ^
-thern «a, Iway where ,he had joi.ned later on following
Winding up of S.S.L.R

Tfie responde.nts have opposed the claim on t,he
strength of instructions issued by the .Ministry of
--ways viae ^ts communication dated 23.10.1330 as at

Ir, the said Communication, the applicant's'-hinnexure R-3

i iciein has been examined, it has ' -i
XL, nao uccn decided by

the appropriate authority that h -
applicant's

appointment with Indian Railways
Lri cated as fresh entery.
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nc i iav'e had th;=au one vpi^vi oUnity of sH-i. .-IX-.-,4. ,•

dUjuu icating
JL^---i.al matter in the case of Sh.__Jdarl_Har Sar^ Vs
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uacided in September, 1397. That was

fvao uhc Lvase Where the
applicant had ini'ti^i''i.. x,..,.Ji-^med SSLR, a part o
organisation under

L,l IC

Martin Liahi" Pax i,"-lyiiu nai irvay on 8th May,■-2 and was promoted as Assistant station Master (AS!
for short) on the n„,- h .one samie Railway
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thsrein joined the Indian
as Boohing Crk — ^ 'a on-"U , ,,,a, ,y returned from th

oc rv1cesof Indian w.e.f. 30.0
claimed counting ofservices wit. t.e sstRfor ,t.e ^ur~^^/ 1

"efixation of b-- muoc-o pensionary benefits. Aii th- 1
issues involved herein star-' •

—-"-ned in details in paras
8 to 14 in our order in the

<="iciitioned OA. ir,
-acKground of the detailed

^  ««suus recorded therein, as- the godioial pronouncement of the
'-ipcA Court^^uching upon identical .u

" I <-a I picaS, the Tr-i i-' i u
'  '-"a I r luuMal had to rei^r*-

MPi loanu o claim therein.

/  , find that the facts ar-
-  ̂ " cum,stances of the
picociit case arpai c ,u,ly covered bv ^

<= I operated in theaforesaid qa and do not f'--
—c.n to deviate

rhfs '0 ̂  ^ „ ■ I a oc , I<=^ 10,0ns arrived at the,"ein.

The OA i

order as to cost
3 accordingly dismissed but without any

(S.P.ST.q'w'Ag)-
rMSFR'TA)

s' ff,
(T.N.SHAT)
member (J)
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